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[Shri K. Arjunan) .
jobfopportunities in Neyveli Lignite
Corporation.

(3) Their immovable property
such as houses and wells shauid be
assested for compensation without
any delay. .

The Centra! Government should
intervene in the maiter so  that
justice is done to eviclees of land.

{vi) ALLBGED POLLUTION OF DRINK-
ING WATER BY THE DISCHARGE
OF POISONOUS BY-PRODUCTS
or A WINE FacTORY IN PILAKH-
ANI VILLAGE, DISTT. SaHARAN-
PUR, U.P.
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ALLEGED  DESIRUCTIUN OF
Waqt PROPLIT [ES AT THE INS-
IANCE  OF Punjas  Wagr
Boakp.

(vii)

SHRI ASHIUAQ HUSSAIN (Ma-
harajgang) . Sie, the Waqf Boards
were constituted i each State under
the Muslim Wagl Act, 1556, The
mamn purposes of these Hoagds are
(i) proteciion and () ¢fficient mana-
gememt and improvemaent of wagf
propertics like mosques, Durgahs
and crematien grounds. Under the
waqf Act wnd Mushm Law, the
sbove-mentioned 1ights cannot be
transferred or even lcused out for
residential purposes.

through this House | would like
to draw the attenfion of the Mims-
ter of Law amd Justice who isin
charge of Mushp Wagf also that the
Punjab wagi Board s tndulging in
the demolisliag and  destruction ol
these places.  Only recently o
August, 1981 the Acting Secrotary
of the Punjab Wagl Board has
allotted and dzised oul the  historic
graveyards, namely, Dargah Hazrat
Sheikh Makhdoom Jalaudin and
Saiyed Mahmood Stabud, the renowned
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saints of 1200 A, D. A large
number of Muslims from all over
India and abroad visit these places
and pay their homage cvery year,
[n this perticular grave-vard, a good
many Muslim Soofies, Muslim saints
and freedom fighters have been laid
to rest and people of all cuastes and
creeds pay their 1espects.

Similar is the posttion in the rural
areas of Panipat Tehsil, A persual
of revenue record will reyenl that the
graveyards and mosques are there in
the paper but actunlly they are not
in existence at all as the land stand
allotted by the Punjub Waqf Board.

There is 2 net annual income of
over two lakhs of rupees to the
Punjab Waqf Board from Panipat
only, but ihsolutely ne [ucilities lor
the education of Musliin children are
available there.

T demand that the Minister of Luw
and Justtece may order a thorough
probe and afford due protection 1o
the sacred places which are being
disfigured due to the negligence of
the Punjab Waqf Board. | he above-
cited aliotments may also be cancel-
fed with immediate effect.

(vill} STEPS To PROVIDE MORE IRRI-
GATIONAL FACILITIES TO DROUGHT
AFFECTED DISTRICTS OF UTTAR PRADESH

SHRIMAT! MOHSINA KIDWAIL
(MEERU{) : The western districts
of Uttar Pra'esh, especially the
Meerut Division, are in the grip of
2 sever drought.  For want of pro-
per irrigation sources, the standing
crops of paddy and swgrcane are
withering in the absence of rains
since mid August, This will create
seiious problems for the poor far-
mers ultimately affecting the national
agricultural targets, procurement ¢tc,
Other districts 1n the entire belt like
Ghaziabad, Saharanpur, Muzaflar-
nagar and Bulundshar also suffering
cnormeusly i the ubove <ontexl
Also 85 per cent of the 15,3 lakhs
hectares of cultivable land is not

BHADRA 12, 1903 (SAK A)

ufr 377 374

being assured of any irrigation facili-
ties. The canal and tubewell net-
work can provide irrigation te only
5 lakh hectares. The land at most
of the places is sandy and it needs
at least 4 to 5 waterings for a crop
to mature.

I therefore, urge upon the central
authorities to come to  the rescue of
these districts by providing more
power for the tubewells so that the
same can be used for longer time
during the day. Power cuts should
be avoided and priority should be
given to agriculture for regular supp-
ty of power. More water should be
released in the canals so that itis
available for more lunds to be irri-
gated  Diesel quota for the farmers
may be increased fhroughout the
drought-affected areas of U.P.

This area is the granary of Utar
Pradesh. So inmediate and urgent
steps should be taken to save the
crops and bring relief to the agricul-
tural community.

1512 hrs.

SUPPLEMENTARY DEMANDS
FOR GRANTS (GENLERAL) 1981-52

MR. CHAIRMAN : Now we take
up further discussion on the Supple-
mentary Demands for Grants,

Shri Satyasadhan Chakraborty.
The Hon. Member has almost con-
sumed his time,

SHRI SATYASADHAN CHAK-
RABORTY (CALCUTTA SOUTH)
I he Finance Minister stuted vester-
day in the other Housc as [ find (n
the newspapers, that no condilion
which is derogatory to  the selfires-
pect of India would be acceptable
to our country  Now here 13 what
the Washington correspondent of
The Hindy writes-Auguat 7.



